
Md. Jamal Uddin-Vs-State of Assam

(Present: N. Goswami, Addl. sessions Judge (Frc), sonitpur; Tezpur.)

ORDER
o4-oL-2023

This is a petition filed u/s 438 of crpc with prayer

for an order to release accused/petitioner Md Jamaluddin

on bail, in the event of his arrest in connection with Tezpur

PS case No. 1091/z0zz uls 376 of rpc, rlw section 6 of
POCSO Act.

The called for case diary has been received.

I have heard the learned counsel for the accused

and also the learned Addl pp for the State.

The facts of the case, in brief, are that on

L7-L0-2022 an FIR was lodged by one Kursuma Khatun at

Borghat out Post under Tezpur porice station stating

therein that the accused Jamaluddin had gifted a mobile

phone to her minor daughter sahida Khatun, aged about

16 years, and by inducing her he committed rape on hen

Based on that FIR, Tezpur pS Case No. LOgTlZz

was registered u/s 376 of IPC, r/w Section 6 of the pocso

Act.

The learned counsel for the accused/petitioner

has submitted that the accused/petitioner is totally

innocent and he is apprehending arrest since police visited

his house on several occasions.



The materials on record reveals that a pre-arrest

bail petition filed on behalf of the accused/petitioner was

earlier rejected by the Hon'ble Sessions Judge, Sonitpu6

Tezpur vide order dated 16-11-2022. Even thereafter, the

accused/petitioner has not surrendered before the IO and

has refused to co-operate in the investigation. This conduct

of the accused/petitioner points towards his culpable state

of mind. Statement of the victim girl has already been

recorded u/s L64 of CrPC which reveals sufficient

incriminating materials against the accused/petitioner. The

victim appears to be a minor girl and the accused/

petitioner is much older than her and he gifted her a

mobile phone in order to fulfill his lascivious intention.

In view of the above, the pre-arrest bail petition is

rejected.

Inform the IO accordingly.

" Return the case diary in sealed envelope.

With this ordef this Misc case is disposed of.

Addls€rs\nsf !6-e(Fl-c),
Sonitpur, Tezpur


